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Scheduled Castes and Scheduled Tribes on 
the Ministry of Finance (Department of 
Revenue and Insurance)—Reservations for, 
and Employment of, Scheduled Castes and 
Scheduled Tribes in the Life Insurance 
Corporation of India and facilities! 
concessions provided to Scheduled Castes and 
Scheduled Tribes by the Life Insurance 
Corporation of India. 

MESSAGE FROM THE LOK SABHA 

II.   THE     APPROPRIATION      BILL, 
WAYS)  BILL,    1973. 

II. THE    APPROPRIATION    BILL, 
1973. 

SECRETARY: Sir, have to report to the 
House the following messages received from 
the Lok Sabha, signed by the Secretary of the 
Lok Sabha: 

(I) 

"Inaccordance with the provisions . of Rule 
96 of the Rules of Procedure and Conduct of 
Business in Lok Sabha. I am directed to 
enclose herewith the Appropriation (Rail-
ways,) Bill, 1973, as passed by Lok-Sabha at 
its sitting held on the 20th March, 1973. 

"2. The Speaker has certified that this 
Bill is a Money Bill within the meaning of 
artidte 110 of the Constitution of India." 

In accordance with the provi 
sions of Rule 96 of the Rules 
of Procedure and Conduct of 
Business in Lok Sabha, I am 
directed to enclose herewith 
the-      Appropriation Bill, 
1;973. as passed by Lok Sabha 

at its sitting held on the 20th March, 
1973. 

"""2. The Speaker has certified that this 
Bill is a Money Bill within the 
meaning of article 110 of the 
Constitution of India." 

Sir, I lay a copy of each of the Bills on the 
Table. 

MR. DEPUTY CHAIRMAN: We shall 
take up the Calling Attention Motion   a   
little  afterwards  because. . 

SHRI N. G. GORAY MAHARASHTRA): 
Then why not take it up at 2.00? 

MR. DEPUTY CHARM AN: We will take 
it up at 2.00 and we will proceed to the 
discussion on the motion and Resolution 
regarding Orissa. Mr. Majhi. 

I. MOTION RE. REVOCATION OF THE 
PROCLAMATION ISSUED BY THE 
PRESIDENT IN RELATION TO THE 

STATE OF ORISSA II. GOVERNMENT 
RESOLUTION SEEKING APPROVAL 

OF THE PROCLAMATION ISSUED BY 
THE PRESIDENT IN RELATION TO 

THE STATE OF ORISSA—contd. 

SHRI C. P. MAJHI (Orissa): Hon. Deputy 
Chaiman, Sir, political instability »nd natural 
calamities are the main obstacles in the State 
of Orissa which have been standing in the 
way of progress of the State. Duping the last 
25 years since India achieved independence, 
the State has baten overtaken either by 
political crisis or by natural calamities like-
drought, flood  and  cyclones.  Political 



 

instability and political confusion have 
prevailed constantly in the State and three 
personalities, namely, Dr. Hare Krishna 
Mahtab, Shri R. N. Singh Deo and Shri Biju 
Patnaik have dominated the political scene of 
Orissa. They have tried to capture power by 
hook or by crook, at one time or the other. 
Although they claim to belong to different 
political parties having different ideologies, 
they do not seem to have political conviction 
of their own. Dr. Mahatab, now leader of the 
Swadhim Congress, was the leader of the Jana 
Congress, Shri R. N. Singh Deo, now leader 
of the Swatantra Party in the State, was the 
leader of the Ganatantra Parishad Shri Biju 
Patnaik, now leader of the Pragati Dal. was 
the leader of the Utkal Congress. It is seen that 
to capture power they have been either 
changing sides or have been changing political 
colours and have been misguiding the people 
of Orissa. Now they have ganged up and 
formed Pragati Dal in Orissa and have taken 
now to deliver the goods to the people of 
Orissa. 

The Governor of Orissa has taken a most 
appropriate action in recommending for the 
proclamation of the President's Rule in the 
State after the collapse of the Congress 
Ministry in the State headed by Shrimati Sat-
pathy. If one looks to the situation 
dispassionately and calmly, he would be 
convinced that the Governor had no 
alternative except the step which he was 
compelled to take No political party in the 
State, including the Pragati Dal, could have 
offered a stable Ministry in the State which 
could survive for the rest of the term of the 
Assembly in Orissa. 

Shrimati Satpathy submitted her 
.resignation    at  6-45  4.M.  on    1-8-73 

when she came to know that a conspiracy was 
going on between Shri N. Routrai and Shri 
Gangahar Pradhan to sabotage her 
progressive measures. 

 

SHRI MAHAVIR TYAGI (Uttar Pradesh):  
Why did she resign? 

SHRI C. P. MAJHI: I am coming to it. She 
proposed to take action during  her  Chief 
Ministership. 

SHRI NAWAL KISHORE Uttar Pradesh): 
Was it a Government of saboteurs and 
conspirators? 

'> 

MR. DEPUTY CHAIRMAN: Why 
interrupt him? He has not much time. 

SHRI C. P. MAJHI: At about 9.45 A.M. on 
the same day Shri Patnaik, leader of the 
Pragati Dal, met the Governor and claimed 
that he had a support of 72 M.L.As. in a 
House of 140, and wanted to form a Ministry. 
The Governor assured Shri Patnaik that his 
claim wcild be given due consideration. This 
has appeared in the Governor's report But by 
mid-day one M.L.A. informed the Governor 
that he supported Shri Patnaik under pressure 
and coercion and had, therefore, withdrawn 
his support. 

The Governor reports that Shri Patnaik, 
Shri R. N. Singh Deo and Dr. Mahatab met 
the Governor once again at about 4 P.M. along 
with their supporters  and  press  
representatives 
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They requested the Governor to allow them to 
form a Government in the State immediately. 
Dr. Mahatab admitted before tne c3overnor 
that if there would be delay in formation of 
the Ministry by the Pragati Dal Ayaram and 
Gayaram would take place. This indicates that 
Dr. Mahatab was himself in doubt about the 
loyalty of the supporters. When the Governor 
was seized with the issue, whether to give Shri 
Patnaik a chance to form the Ministry, another 
M.L.A. wrote to the Governor by 9 P.M. that 
the he supported Shri Patnaik under threat and 
intimidation and had, therefore, withdrawn his 
support. These M.L.A.s have never 
contradicted their statement subsequently. It 
is, therefore, just and correct for the Governor 
to suspect the loyalty of the M.L.A.s to Shri 
Patnaik. The loyalty of these 72 M.L.A.s to 
Shri Patnaik was actually flexible and 
unstable. Some more would have left Pragati 
Dal after formation of the Ministry by Shri 
Patnaik if they were not given their berths in 
the Ministry. 

In the circumstances, the Governor could 
not have shared Shri Patnaik's claim that he 
was in a position to form a stable Ministry 
when some M.L.A.s were oscillating between 
the Congress Party and the Pragati Dal for 
personal gains. The Governor was convinced 
that none of the parties was in a position to 
offer a stable Ministry to the State and, 
therefore, the Constitutional machinery in the 
State had failed. Further the Governor knew 
that Dr. Mahatab, Mr. R. N. Singh Deo and 
Mr. Biju Patnaik have no meeting point 
ideologically. The Pragati Dal was a baby of 
the unholy marriage of convenience which 
took place among them on the 28th January 
1973. These three leaders of Orissa who, as I 
have said earlier, have made Orissa Politics 
their personal affairs during the last 25 years, 
were not able to see eye to eye only sometime 
back. They were spitting venom at each other. 
They set up commissions of inquiry against 
each other for their corrupt practices. 23 
RSD—6. 

This new twist in Orissa politics took place 
when the recommendations of the Sarjoo 
Prasad Commission were proposed to he taken 
up against Dr. Mahatab. When a Commission 
of Inquiry was proposed to be set up against 
Mr. R. N. Singh Deo by the Congress 
Ministry, these leaders of diametrically 
opposite views joined hands to out the Cong-
ress Government. In the last by- election at 
Cuttack, they actually joined hands and tried 
to defeat Mrs. Nandini Satpathi, but the 
electorate did not oblige them. However, the 
art of horse-trading was another weapon left 
for them in their armoury to pull down the 
Ministry. So, when Mrs. Nandini Satpathy 
was about to settle down in the Ministry 
properly after her election, they found an 
opportunity to apply this last weapon. Five 
MLAs of the Congress Party who were 
aspirants in the Ministry defected and formed 
an independent Congress Party headed by Dr. 
Mahatab. After some time, another MLA of 
the Congress Party was given some money 
and he gave a statement that he had joined the 
Pragati Dal. Subsequently when his effigy was 
bMrnt in his constituency, he became so much 
afraid that he went to Mrs. Nandini Satpathy 
and deposited the entire money received from 
the Pragati Dal. Mr. Biju Patnaik nas been 
saying openly that MLAs are commercial 
commodities in Orissa. This is a very serious 
utterance by a political leader and is a danger 
signal to our democracy and democratic 
institutions. In the circumstances, if the 
Pragati Dal had been allowed to form the 
Ministry, it would have hardly survived even 
for a month. There should not be any contro-
versy over the fact that Mrs. Nandini Satpathy 
had majority support at the time of submitting 
her resignation. She submitted her resignation 
at about 6-45 A.M. on 1st March 1973. Till that 
time no Minister nor any MLA had informed 
the Governor that he had withdrawn support 
from the Satpathy Ministry. Mr. Routray and 
Mr. Gangadhar Pradhan submitted their 
resignation        after      Mrs. 
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Nandini   Satpathy   had!   already  sub-mitted her 
resignation to the Governor. So it was clear that 
Mrs.     Satpathy had the  support  of      the     
majority when   she   submitted  her  resignation 
and she was competent to advise the Governor to  
dissolve  the Assembly. The dissolution of the 
Assembly   does not deprive anybody of his right    
to contest  in the  election   and  form   a 
Government after the election if    he commands a 
majority support.      The Opposition   parties   
stand  an      equal chance     in     the election and 
therefore they should not    he afraid     of facing 
an election.    Further, Mr.    R. N. Singh Deo and 
Mr. Biju   Patnaik had in fact had a chance to form 
a Ministry;   after  the  midterm  election of 1971  
they had formed a Ministry. They must have had 
enough experience of how difficult it was to 
survive the Ministry in spite of having provided  
berths to  28     persons     in     the Ministry.      
The Ministry did not last a   year.     This time   
also   the same thing would have repeated itself 
and more  people   would  have toeen   provided 
with berths in    the    Ministry. Actually, if the 
Congress party    had wanted to cling to    power, 
it    could have   done   so   by     providing     
some forty berths in the Ministry, but the 
Congress party did not want that in a poor State 
like Orissa there should be more number of 
Ministers and the progress of  the  people     
should     be hampered.      More  Ministers  have 
to be given positions only for their personal gain.      
So the     Governor      was very   right  in  
dissolving  the  Assembly   and     recommending     
President's rule in the State. Thank you. 
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MR.   DEPUTY   CHAIRMAN:   Mr. Amat, 
just five minutes please. 

SHRI DEBANANDA AMA 
(Orissa): Mr. Deputy Chairman, Sir, » this 
would be my maiden speech her* at the outset 
I would like to thank th* Chair for having 
given me this oppor* tunity to speak on the 
motion regard-ing the proclamation   of   
President's 



175    Re. Proclamation issued   t RAJYA  SABHA ]    Relating to the State     176 
by the President of Orissa 

[Shri Debananda Amat] 
rule in Orissa, at the fag end of the debate.    
The time at my disposal is very short and so I 
shall try to speak in a nut-shell and be very 
brief. 

While speaking. Sir, I join other hon. 
Members of this House who have expressed 
indignation at the behaviour of the Centre in 
this event, that is, imposition of President's 
rule in Orissa. 

Sir, I myself was an independent candidate 
for the Rajya Sabha election of Orissa which 
took place on 1st March, 1973 and> fortunately 
or unfortunately, that date coincides with the 
event of the resignation of the ministry headed 
by Mrs. Nadini Sat-pathy and 
recommendation for a midterm poll in Orissa 
after being reduced to a minority. In that 
election I was contesting against the official 
candidate, Shri Mahanty and I was duly 
declared elected by securing 77 votes. One 
vote was cancelled. The opposition official 
candidate secured only 60 votes. So, I was 
duly elected. After my election I had been to 
the Baj Bhavan along with the Pragati Party 
leader, Shri Biju Patnaik and 72 other M.L.As 
to meet His Excellency the Governor of 
Orissa. I expected that the leader of the Op-
position party, Shri Biju Patnaik will be 
invited to form an alternative Government, on 
the basis of what had happened in Madhya 
Pradesh earlier: when in Madhya Pradesh D. 
P. Mishra's Government was reduced to a 
minority, the leader of the Opposition, Shri G. 
N. Singh was invited to form an alternative 
Government. I expected that that convention 
will be followed in Orissa also. But to my 
utter dismay it was not done so, due to the 
reasons best known to the Governor. It was 
also clear from the letter of Shri N. Rath, 
Secretary, Orissa Legislative Assembly to Shri 
Biju Patnaik—Vide letter No. 3485| LA dated 
1st March, 1973—that the total strength of the 
Orissa Pragati Party was 72 in the Legislature.    
It 

is very clear from that letter—a cy-clostyled 
copy of which has been given by him to me—
that beyond all doubt the Pragati Party had a 
majority in the House of 140. So I thought 
Mr. Biju Patnaik would be given an 
opportunity but that was not cone. I would 
like to mention here some constitutional 
aspects with regard to the executive powers of 
the President. 

Firstly, the President is the Executive Head 
of the Union. Everything is executed in his 
name. He is also the Supreme Commander of 
the Defence Forces of India. He can declare 
war and conclude peace treaties also. Besides, 
he appoints the Prime Minister, the 
ambassadors, the Judges of the Supreme Court 
and the High Courts, members of various 
Commissions and lastly Governors of th« 
States. The President can remove a Governor 
from his office. He can even remove the 
Ministers. All these are his functions and he 
performs them also. 

Then I would like to enumerate some of his 
parliamentary functions and also when the 
Parliament is empowered to make laws for the 
State. If the President is satisfied that the 
Government in any State cannot be carried on 
in accordance with the Constitution, he may 
declare Emergency in that State and assume to 
himself all or any function of the Government   
of the  State. 

Now, the question is what does the 
'Emergency' constitutes and whether there was 
a state of Emergency in the State of Orissa. 
There was at all no emergency at all in Orissa. 
The President has been given ample powers 
under the Constitution in this regard. The 
Constitution visualises three kinds of situation 
in which emergency could be declare. The 
first is emergency arising out of war. There 
was no internal or ex:emal aggression or 
disturbance. Secondly, Emergency can arise 
out of the failure of the Constitutional 
machinery in the State but there wa<; no such 
situation in the Orissa State. Lastly, it can_be 
declared if   there is 
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threat  to  financial  stability of      the country.   
None of   the    things   happened  in Orissa.    
So what     was the      I reason for proclaiming 
the President's Rule in Orissa? 

The actual thing is that the President of 
India is equipped with vast powers but he 
would not do anything without the concept 
of the Council of Ministers. If he does so, he 
may run the risk of his own exalted office. 
That is why the President could not use his 
own  discretion. 

Regarding the term of office of the 
President, I would say that the President holds 
office for a period of five years. He can be re-
elected. In case," however, if he violates the 
Constitution, he can be removed from office 
by impeachment. That is there in the 
Constitution. 

So, Sir, I will not say for the im-
peachment, I demand that the Governor of 
Orissa, Shri B. D. Jatti, should be removed 
from office. I demand it not as a charity but 
for the unconstitutional and unparliamentary 
work done in Orissa. I demand for the recall 
of the Governor from Orissa. It breeds 
suspicion as to why the President's Rule has 
been clamped in Orissa. The day before I 
was hearing the rape of a Harijan girl and 
now the Constitution is being raped, 
democracy has been murdered, slaughtered 
and killed and hurried. 

With these words, I thank the Chair. 

MR.  DEPUTY  CHAIRMAN:       The 
House stands adjourned till 2.00 P.M. 

The House then adjourned for 
lunch at fourteen minutes past one 
of the clock. 

The House reassembled after lunch at two 
of the clock, MR. DEPUTY CHAIRMAN in the 
Chair. 

- 

CALLING      ATTENTION      TO      A 
MATTER OF URGENT PUBLIC IM-

PORTANCE 

UNDERGROUND      EXPLOSION    
INJITPUR COLLIERY  ON  MARCH  

18,1973 

SHRI N. G. GORAY (Maharashtra): Sir, I 
want to call the attention cf the Minister of 
Steel and Mines to the underground explosion 
in the Jitpur Colliery near Dhanbad on March 
18, 1973, resulting in the death of about 50 
coalminers and injuries to several others and 
the steps taken by Government for the safety 
of the workers. 

THE MINISTER OF STEEL AND MINES 
(SHRI S. MOHAN KUMAR A-
MANGALAM): Sir. it is with great sorrow 
that I have to inform the House of a major 
accident at Noonu-dih-Jitpur colliery of M|>3. 
Indian Iron and Steel Co. Ltd., now under 
management of Government of India, on 13th 
March, 1973, at about 20.00 hours which has 
resulted in the loss of life to 47 workers and 
injuries to about another 20. 

Noonudih-Jitpur colliery of Mis. Indian 
Iron and Steel Co. Ltd. is situated in the 
district of Dhanbad in Bihar. It is about 14 1[2 
kms. from Dhanbad. The management of this 
company (comprising inter alia of the coal 
mines) was taken over by the Government of 
India in July, 1972. 

The mine is worked in three shifts 
commencing at 08.00, 16.00 and 24.00 hours 
and Sunday is rest day at the mine. However, 
maintenance work and other special works are 
carried out on Sundays. 

The accident occurred in the second shift of 
Sunday the 18th March, 1973, at about 20.00 
hours. Underground works relating to 
maintenance, repair and stowing, etc., were 
going on during this shift. 102 persons were 
working in this shift. The accident occurred in 
the workings in seam No. 14 of the mine 
situated at a depth of about 450 metres. 


